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Mr. Speaker: Does the hon. Mem-
ber want to discuss it here and now;
or does he want me to give him a
chance some other time before I take
any decision?
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Mr. Speaker: 1 shall discuss with

him and then only give my decision,
but not now.
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Mr. Speaker: Why does he want to
take the time of the House again on
it? Yesterday, we had discussed the
whole thing?
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Mr. Speaker: I have no objection.
Ultimately, the House decides, not the
Speaker in the Chamber. Suppose
the hon. Member agrees with me or 1
can agree with him, then it will be
simplified. Anyway, let us see. I
have not disposed of it yet; 1 have
not rejected it. (Interruptions).

Yes. we shall discuss and we shall
see.

1248 hrs.
PAPERS LAID ON THE TABLE

DeLnr DEVELOPMENT AUTHORITY
(Pension) Rures

The Minister of Works, Housing
and Supply (Shrl Jaganath Rao): 1
beg to lay on the Table a copy of the
Delhj Development Authority (Pen-
sion) Rules, 1867, published in Noti-
fication No. G.S.R. 840 in Gazette of
India dated the 3rd June, 1967, under
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section 58 of the Delhi Development
Act, 1857, [Placed in Library, See

No. LT-739/67).
NorrFicAtions uNpER CusToms Act, ETC.

Shri Jaganath Rao: On behalf of
Shri K. C. Pant, I beg to lay on the
Table:

(1) A copy each of the follow-
ing Notifications under section 159
of the Customs Act, 1962:

(1) GS.R. 890 published in
Gazetle of India dated the
10th June, 1967.

(ii)) G.S.R, 891 published in
Gazette of India dated the
10th June, 1967.

(iii) G.S.R. 910 published in
Gazette of India dated the
12th June, 1967.

(iv) G.S.R, 915 published in
Gazette of India daled the

17th June, 1967. [Placed 1n
Library. See No.. LT-740{67).

(2) A copy each of the follow-
ing Notifications under section 159
uof the Customs Act, 1962 and see-
tion 38 of the Central Excises and
Salt Act, 1944:

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-eighth
Amendment Rules, 1967, pub-
lished in Notification No,
G.S.R. 292 in Gazette of India
dated the 10th June, 1957.

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-ninth
Amendment Rules, 1867, pub-
lished in Notification No,
G.S.R. 893 in Gazette of India
dated the 10th June, 1967.

The Customs and Central
Excise Duties Export Draw-
back  (General) Fortieth
Amendment Rules, 1867, pub-
lished in Notification No.
G.S.R. 894 in Gazette of India
dated the 10th June, 1867.

(iii)



